FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR

AUTONEEDS (INDIA) PRIVATE LIMITED
(Engaged in Automobile Dealership)

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL RELEVANT PARTICULARS
1. | Name of the corporate debtor along with | Autoneeds (India) Private Limited
PAN & CIN/ LLP No. PAN: AAACAI1886F
CIN: U74899DL1992PTC048706
2. Address of the registered office E-1/4, Pandav Nagar, Opp. Mother Dairy,
Hero Honda Showroom, Patparganj,
Delhi-110092
(No Registered Office exists at the address
shown in the MCA portal)

3. | URL of website NIL

4. | Details of place where majority of fixed | Delhi NCR
assets are located (Details regarding location and current

status of the assets shown in the last
available Financial Statements for the F/y
2018-19 are not available)

5. | Installed capacity of main products/ | Company is non-operational since long
services

6. | Quantity and value of main products/ | There were no operations in the Company
services sold in last financial year

7. | Number of employees/ workmen NIL, as the Company is non-operational

since long

8. | Further details including last available | https://drive.google.com/file/d/17sEE
financial statements (with schedules) of | R mAaEUQO]m5iu7j9pltvPLASBHWbx/vi
two years, lists of creditors are available | ew?usp=sharing
at URL:

9. | Eligibility for resolution applicants | Please write email to
under section 25(2)(h) of the Code is | cirp.anipl2024@gmail.com or can
available at URL: access to the below URL to seek

information regarding eligibility for
resolution applicants under section
25(2)(h) of the Code:
https://drive.google.com/file/d/17sEE
R mAaEUO]m5iu7j9pltvPLASBHWbx/vi
ew?usp=sharing

10. | Last date for receipt of expression of | 23-04-2025
interest

11. | Date of issue of provisional list of | 03-05-2025
prospective resolution applicants

12. | Last date for submission of objections to | 08-05-2025

provisional list




13.

Date of issue of final list of prospective
resolution applicants

18-05-2025

14.

Date of issue of information
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

23-05-2025

15.

Last date for submission of resolution
plans

22-06-2025

16.

Process email id to submit Expression of
Interest

cirp.anipl2024@gmail.com

The Physical EOI to be submitted at the
Registered Address of the RP: JD-18-B,
First Floor, Near Ashiana Chowk,
Pitampura, Delhi-110034.

* The timelines as stated above remain subject to modification by the COC and any extension/
exclusion to the timelines for completion of CIRP of the Corporate Debtor under IBC.

Date: 06/04/2025
Place: New Delhi

o
“Rashmi Mintri
po

1B8! Reg lrs:nnm|M-mmmu-maunm

¥ Aahions Charwe, Pitarmpuse. Hoew Deihi 110034
m_m::&"_" ripgmail.com Fh. Wa. §1.87111.73848

Rashmi Mintri
(Resolution Professional)
Autoneeds (India) Private Limited

IBBI Reg. IBBI/IPA-001/IP-P00708/2017-2018/11185
Address: JD-18-B, Near Ashiana Chowk, Pitampura, Delhi
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KOTAK MAHINDRA BANK LIMITED

Registered Office: 27BKC, C-27, G-Block, Bandra Kurla Complex,
Bandra ( E ), Mumbai- 400051, Branch Office: Kotak Mahindra Bank

POSSESSION
NOTICE Limited, Sector -125, Noida, Uttar Pradesh-201313

@ kotal
Lotas Mahindra Bani

Whereas, the undersigned being the authorized officer of Kotak Mahindra Bank Ltd., under the
securitization and reconstruction of financial assets and enforcement of security interest act, 2002
(54 0f 2002) and in exercise of powers conferred under section 13(12) read with rule 3 of the security
Interest (enforcement) rules 2002 issued demand notices to the borrowers as detailed hereunder
calling upon the respective borrowers to repay the amount mentioned in the said notices with all
costs, charges and expenses till actual date of ﬁayment within 60 days from the date of receipt of the
same. The said borrower(s)/ co borrower 32 aving failed to repay the amount, notice is hereby
given to the borrowers/ co borrowers and the public in general that the undersigned has taken
possession of the property described hereunder in exercise of dpowers conferred on him under
section 13(4) of the said dct r/w rule 8 of the said rules on the dates mentioned along-with. The
borrowers In particular and publicin %enerallare hereby cautioned not to deal with the properties and
any dealings with the properties will'be subject to the charge of Kotak Mahindra Bank Ltd., For The
Amount Specified Therein With Future Interest, Costs And Charges From The Respective Dates.
The borrowers attention is invited to provisions of sub section (8) of section 13 of the act, in respect
of time available to redeem the secured assets. Details of the borrowers, scheduled properte/,
outstanding dues, demand notices sent under section 13(2) and amounts claimed there under, date
of possession is given herein below:

1. Date of Possession
2. Type of Possession
3. Demand Notice Date
4. Amount due in Rs.

1.04.04.2025

Name and Address of the Borrower, Co- Details of The
Borrower, Loan Account No., Loan Amount | Inmovable Property

Mr. Deepak Goenka S/o Late Mahavir|A|l that piece and parcel
Prasad Goenka & Mr. Amit Goenka S/o|of ApaFr)tment Ng_ A
Mr. Mahavir Prasad Goenka, Both at: 241/ 1402, Block/Tower A,
Sheikh Pain, Khurja Bulandshahr, UttarlF1oor 14th R . .
Pradesh-203131 & Mrs. Shivani GoenkalResidency admeasuring|2- Symbolic Possession
Wio Mr. Amit Goenka, all at: D-1/132 A,|1503 Sq."Ft. situated at|3- 12.12.2024

Sector-52, Noida, Uttar Pradesh-201301(GH-02, Sector-120,|4.Rs.1,26,97,077/-
all at: House No. 35A, Arawali Appartment,| Noida-201301 along with|(Rupees One Crore
Sector - 52, Noida, Uttar Pradesh - 201301,/ undivided proportionate| Twenty Six Lakh Ninety
all at: Flat No. 1402, 14th Floor, Sector 120,/ share of |land and|Seven Thousand And
RG Residency, Noida, Uttar Pradesh —{common facilities. Seventy Seven Only) due
201301. Name of theland payable as of
Loan Account Number: HOU/GUR/1115/|Mort aaors: Mr.f10.03.2025 with
249702 I\D/I‘rese%%ivani(gggr?kaand applicable interest from
Loan Amount Sanctioned: Rs.== 11.03.2025 until payment
58,40,000/- (Rupees Fifty Eight Lakh Forty Thousand Only) in full.

For any query please Contact Authorised Officer:
Mr. Rajender Dahiya (Mob- +919560900283) & For Kotak Mahindra Bank Ltd.

D

U GRO Capital Limited

Mr. Akshit Solanki (Mob +917302111608) Place: Delhi/NCR, Date: 08.04.2025,
m_ 4th Floor, Tower 3, Equinox Business Park, LBS Road,
Kurla, Mumbai 400070

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION SALE NOTICE OF 30 DAYS FOR SALE OF IMMOVABLE ASSET(S) [“SE-
CURED ASSET(S)”] UNDER THE SECURITIZATION AND RECONSTRUCTION OF Fl-
NANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ
WITH PROVISO TO RULE 8 AND 9 OF THE SECURITY INTEREST (ENFORCEMENT)
RULES, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s)
and Guarantor(s) that the below described Secured Asset(s) mortgaged / charged to U GRO
Capital Limited and Poonawalla Fincorp Limited (“Secured Creditor”), the possession of
which has been taken by the authorised officer of Secured Creditor, will be sold on “As is
what is” and “As is where is” and “Whatever there is” on the date and time mentioned
herein below, for recovery of the dues mentioned herein below and further interest and other
expenses thereon till the date of realization of amount, due to Secured Creditor from the
Borrower(s) and Guarantor(s) mentioned herein below. The Reserve Price, Earnest Money
Deposit (EMD) and last date of EMD deposit is also mentioned herein below:

Details of Borrower(s)/ Details of f f
Guarantor(s) Demand Notice Details of Auction
1. R R Garments Date of Notice: Reserve Price Rs. 2,43,83,000/-
2. Rahul Jain 22-08-2024 ; EMD Rs. 24,38,300/-
3. Ritu Jain Last date of EMD Deposit | 14-05-2025
4. Khajali Devi Jain Outstanding Date of Auction 15-05-2025
Loan Account Number: Amount: Time of Auction 1AM to 01 PM
UGDELSS0000013910 | Rs. 1,69,15,317/- as
on 09-08-2024 Incremental Value Rs. 1,00,000/-

Description of Secured Asset(s): “All that piece and parcel of immovable property having built up property no.
[X/5348 (part), measuring area 66 Sq.Yards i.e. 55.18 Sq.Meter, with complete terrace/roof rights, with the rights
of upper construction upto last Storey, out of Khasra No. 302, Khewat No.56, Khatoni No.172, situated at abadi
street No. 02, old seelampur, Gandhi Nagar in the area of village Seelampur, lllaga Shahdara, Delhi - 110031,

FORM NO. URC-2 r“. Plot #31, Najafgarh Industrial Area Tower - A, 1st Floor,
Advertisement giving notice about registration ::,r o Wi e Shivaji Marg , Moti Nagr , New Dethi -110015

under Part | of Chapter XXI of the Act
[Pursuant to section 374(b) of the companies
Act, 2013 and rule 4(1) of the companies
(Authorised to Register) Rules, 2014]

1. Notice is hereby given that in pursuance of
sub-section (2) of section 366 of the
Companies Act, 2013, an application is
proposed to be made after fifteen days
hereof but before the expiry of thirty days
hereinafter to the Registrar at Central
Registration Centre (CRC) Indian Institute of
Corporate Affairs (lICA), Plot No. 6, 7, 8,
Sector 5, IMT Manesar, District Gurgaon
(Haryana), Pin Code-122050 that “M/s.
ASHIMA PAPER PRODUCTS” a
Partnership firm may be registered under
Part | of Chapter XXI of the Companies Act
2013, as a Company limited by shares.

2. The principal objects of the company
are as follows:

i. To carry on business in India and else-
where as manufacturers or and dealers in
and importers and exporters of all kinds of
packaging containers including cartons,
boxes and cases wholly or partly made of
papers, boards, wood, glass, plastic,

POSSESSION NOTICE APPENDIX IV [RULE &(1)]
Whereas, the. undersigned being the suthonzed officer of the HDFC BANK LTD. under the
Securitization and Reconstruction of Financial Assets and Enforcement of Securdy Interest Act,
2002154 of 2002) and in exercise of powers conferred under section 13012) read with rule 3ol the
Security Interest (Enforcement) Rules, 2002, issved demand nolice dated 140172025 calling Lpan
e borrowen’s) 1, Ws Prestige Autewarld Pyl Lid,, Through s Directors, Mr. Chand Uppal,
Ms. Poonam Singhi & Mr. Sidharth Sehgal, 2. Mr. Chand Uppal 5/o Sh. Mangal Sain Uppal, 3.
Mrs. Poonam Singhi Wo 3h, Rohit Singhi & 4. Mr. Rohit Singhi 3/o Sh. Pramod Kumar Singhi
b pay e asnaund menticned in lhe nolice Rs. 1,68.08,083- [Rupees Ona Crone Elghty-Elght Lak s
Eighl Thousand and Elghly-Thres Only) wilhin 80 days from the date of recaipl of the said notice.
The boerowens] havirg failed 1o répay the amaund, nofics is haraby givan b he borrower(s) and the
public in general that the undarsigrad has laken possasson of the property Sescnbed baren balow
inaxarcise of powars conferred on him under sub-section (4] of seclion 13 of Acl read with rule 8 of
tha Secunly Intares! Enlorcemant Bulas 2002 on tkes 05th day of April, 2025 (Saturday), The
borrowest =] 10 parlicular ard thia public in ganaral s harsby caulionad nat fo deal with tha praperty
and any dealings with the prapacty will ba subsect io charge of HDFC BANK LTD. for an amaund of
R, 1,68,08,063/- {Rupees One Crore Eighly-Exghl Lakis Eighl Thousand and Eighiy-Thrae Cnly)
and inlarasl hareon together wilh expanses and charges ale, less amaunl paid 1 any. The
beoerowes s aflenkan is inviled o provisions af sub-seclion (8) of seclion 13 of [he Act. n respact o
trna available, b radeam the securad essels.
DESCRIFTION OF THE IMMOVABLE PROFPERTY

Rasidential House No, 1324, Measunng 298.88 54, Mirs. In The Colony Know As DIF Cily Cutab
Enclave Complex Gurgaon, Phase-iv, Vilage-chakkampur, Tehsil & Dill Gurgeon, Haryana
iPraperty Cramed By Mrs. Poanam Singhi & Mr. Riahit Singhi)

Date : 05-04-2025, Place - GURUGRAM Authorised Officer, HOFC Bank Lid.

SYMBOLIC POSSESSION NOTICE
B Bronch Office: ank Ltd,, Plot Mo, 23, Shal Tower, 3rd Floor,
ﬂ’c,c' "k ICICI Bank Lid,, P Mo, 23, Shal T Ird F

New Rohtak Rood, Karol Bogh, New Delhi- 110005

The Authorised ICICI Bank Officer under the Securitisotion, Reconstruction of Finoncial Assets ond
Enforcement of Security Interest Act, 2002 and in exercise of the powers conferred under section 13(12)
read with Rule 2 of the Security Interest (Enforcement) Rules 2002, issued Demand Motices to the
borrower(s] mentioned below, to repay the amount mentioned in the Notice within 80 days from the dote
of receipt of the said Hotice.

Having foiled to repay the amount. the Notice is issued to the borrower and the public in general that the
undersigned has taken symbolic possession of the property described below. by exercising powers
conferred on him/her under Section 13(4) of the soid Act read with Rule B of the said rules on the below-
mentioned dates. The borrower in particular ond the public in general are hereby coutioned not to deal
with the property. Any dealings with the property will be subject to charges of ICIC] Bank Limited,

Sr. MName of the Description of Property/ Date of Demand | Name
Noj Borrower(s)/ Loan Date of Egrm beolic Passession N-::;Hcg:‘ﬁlm? nt of
Account Number | Notice (Rs) Branch
1. | vijay Kumar/ \Plot Bearing Khata Khatauni No.704 (1399 To 1404 Mevember 20,2024{Soharan-
Hisha Rand/ IFasli), Khasra No.2215, Situated ot Mauza Arcadia Rs. purf
LEDEHD0005709292 |Grant, Pargana Centraldoon, Tehsil-Sadar, District- | 196978324 IDehradun
|E}Ehrndur|_ Lttarokhond- 2480017 05-Apr-25

The obove-mentioned borrowers(s)fguarantorsis) isfore hereby issued o 30 day Notice to repay the amount,
else the mortgoged properties will be sold after 30 days from the date of publishing this Motice, as per the
provisions under Bules B and 9 of Security Interest (Enforcement) Rules 2002,
Daote: April 08, 2025

Sincerely Authorised Signotory
For ICIC| Bank Ltd. S

rubber, metals, zelatine, tin or otherwise
and glass bottles, glass jars, flasks, casks

and glass containers of every description,
fibrite boxes, corrugated containers,
corrugated rolling boxes, display boxes,
aluminium coils and packing requisite of
every kind and description.

ii. To construct, erect, establish a factory or
factories and work-shops with suitable
machines, plants, engines, tools, instru-
ments for manufacturing packing articles
and to adopt all processes of manufacture
such as cutting, treating, moulding,
pasting, binding, shaping, fabricating, or
other chemical, mechanical, electrical or
manual operations for making packing
articles and also to take on hire, rent or
acquire, purchase any plant, engines,
machinery, tools as referred to above from
any person or body or association.

3. A copy of the draft memorandum and
articles of association of the proposed
company may be inspected at the
registered office at Plot No. 95,
Sector-5, IMT, Manesar, Gurugram,
Haryana-122050

4. Notice is hereby given that any person

m ESAF REGD, OFFICE: ESAF Bhavan,

ESAF SMALL FINAMCE BANK Mannuthy, Thrissur- 580 651, Kerata

GOLD AUCTION NOTICE

Matice |5 hereby given for the information of all concerned that Gold
arnaments pledged with ESAF Small Finance Bank and not redeemead
by borrowers, despite repeated reminders and notices, of our branches
are listed below, Thiswill be auctionad as per the details givan below:

DATE OF AUCTION: 22-04-2025 TIME: ZPMTOSPM
AUCTION VENUE: THROUGH E-AUCTION
AUCTION ADDRESS: https://egold.auctiontiger.net

Contact Number: 9099013705/6351896540

To register as bidder for the e-Auction with terms and conditions, and
full details of e-Auction please visit the above site.

BRANCHES & LOANM ACCOUNT NUMBERS

MEW DELHI CHITTARANIAN PARK: 63240000678341, 492014,
15220001801244, NEW DELHI -MAYUR VIHAR: 63240000685047, 485347,
BAWAMNA: 6432400004&66467, NEW DELHI KAMLA MAGAR:
objecting to this application may commu- 432400007064460, NEW DELHI - LAJPAT NAGAR: &32400005%6174,

nicate their objection in writing to the MEW DELHI - ROHINI: 632 20000950377, 63240000484 5504, 665734,

Registrar at Cent_ral Reg_istration . -

Centre (CRC) Indian Institute of | | oystamars who are interested to release the ormaments by paying the

Corporate Affairs (ICA), PlotNo. 6, 7,8, | 11141 e amount may do so, at the respective branches, on or two days

Sector 5, IMT Manesar, District KitriathudalE A thadgition

Gurgaon (Haryana), Pin Code-122050. s S e e . — .

within twenty-one (21) days from the date | | Bidders who wish ta participate in the auction shall p-.cnducl:e their KYC

of publication of this notice, with a copy to | | dacuments. GST No. Is mandatory for registered firms/companies,

the company at its registered office. Bidders shall deposit & sum of Rs.50,000 as EMD before participating in
theauction.

For and on behalf of
M/s.ASHIMA PAPER PRODUCTS
Thrissur

Sdi-

(Name of Partners)

Sd-| | Date: 08-D4-2025 Authorized Signatory
Date : 08.04.2025 (1) Shalender Goyal
Place : Gurugram (2) Manju Goyal

For detailed terms and conditions of the sale, please refer to the link provided in U GRO Capital
Limited/Secured Creditor’s website. i.e. www.ugrocapital.com or contact the undersigned at

authorised.officer@ugrocapital.com
Place: Delhi

Sd/-(Authorised Officer)
For UGRO Capital Limited

Date: 08.04.2025

AUTHUM AUTHUM INVESTMENT & INFRASTRUCTURE LIMITED

Registered Office: 707, Raheja Centre, Free Press Journal Road, Nariman Point, Mumbai-400 021
Branch Office: 7th Floor, Synergy Tower, Block-A-13/1, Sector-62, Noida-201301

NOTICE

The mentioned customer availed the loan facility from Authum Investment
and Infrastructure Limited “AlIL” (Formerly known as Reliance Home Finance
Ltd “RHFL”) in the project name SHIVALIK HOMES -2 AT GREATER NOIDA,
UTTAR PRADESH - 201301 under the terms and conditions enumerate in
Tripartite Agreements executed among RHFL (Presently AlIL), below mentioned
borrowers and Cosmos Infraestate Private Limited. As the provisions of the
Tripartite Agreement have not been adhered by not making payment of loan
amount as per the terms and conditions of the loan agreement. It is also
pertinent to mention herein that the Pre-EMI/EMIs as agreed under the said loan
accounts have also not been paid since long. Several notices and reminders
have been sent to pay the due, however you did not respond with the intention
to escape from your liability to repay the loan. Now the company approached us
to settle the dues of the AlIL as per the tripartite agreement.

Hence, we hereby tender this notice by publishing that you the following
borrowers are put on notice to respond within 7 days from the publication of
this notice failing which AlIL shall take a step forward and Revoke/Terminate
the said agreed

Tripartite Agreement. Furthermore, AlIL would have no other option than
to recover the total outstanding Captioned total outstanding by giving
consent to the builder for cancellation of the allotment qua the property as
mentioned Below.

LAN
RHAHDEL000042375

Borrowers Name/Property details

Atul Prasad Shukla (Mortgage Property Ad-
dress Flat No-1201 12th Floor Block D Shivalik
Homes -2 Plot No-GH-01c Sec-16 Greater Noida
U.P. -201301 Noidauttar Pradesh-201301)

Ritul Kumar Verma (Mortgage Property Address
Flat No 905 9th Floor Block D Shivalik Homes 2
Plot No GH-01c Sec. 16 Greater Noida (West) UP
Noida Uttar Pradesh-201306

Ujjwal Kumar (Mortgage Property Address Flat
No 901 9th Floor Block B2 Shivalink Homes-2 Plot
No - GH-01C Sector-16 Greater Noida (West) Gau-
tam Noidauttar Pradesh-201306)

Yengkokpam Suraj Singh (Mortgage Property
Address Flat No-1605 2bhk 16th Floor Block C1
Shivalik Homes -2 Plot No-Gh-01c Sec-16 Greater
Noida U.P. -201301 Noida Uttar Pradesh-201301)

RHAHDEL000039778

RHHLDEL000034434

RHAHDEL000043859

FORM G
INVITATION FOR EXPRESSION OF INTEREST for
AUTONEEDS (INDIA) PRIVATE LIMITED

{(Engaged in Automobile Dealership)
(Under Regulation 36A (1) of the Insolvency and Bankrupicy
(Insolvency Resolution Process for Gorporate Persons) Regulations, 2016

RELEVANT PARTICULARS

1. |Mame of the corporate debtor along
with PAN & CIN/ LLP Mo

Auipnesds (India) Private Limited

PAN: BAACATBEEF

CIN: UT430A0L1002PTCO4B706

E-1/4, Panday Magar. Dpp. Moiher Dairy, Hero
Honda Showroom, Palpargan), Defi-110042

No Registarad Offce exisls af the address shown

2, |Address of the registersd office

i ifre MCA parial]
3. |URL of website NIL
4. |Details al place whse majocily of Fed | Deile NCR

etals regarding dcahion and cumenf slas o
e assels shawn i e 551 avanaie Fnancal
shatements for e By 2018-19 are ool avalahiel
Ceerpary i5 non-aperational since o

assals are lcaled

B lrstalled capacity of main prodoss’
SEIVICES

G, |Caandity &nd value of main products’
servives soid in ast finance yoar

7. |Kumber of emplovees) warkmen

B. |Furthes detads inchuding last availabie
financial statemends {with schedules) of
bwa years, lists of creditors are
availabz at URL:

Efgitiility for resolubion applicands undsr
section 25240 of the Code |5
dvailable at URL

Thrd wid no operaticns o the Gompany

[NIL, a5 the Company & non-operalional snce kang
htips/drive. googie comfied TsEER. mAaELIO
mbius P pvPLAIHWEx view Tusp =shaning

L]

Please writz email ko cirp-anip2024agmail,com
Of can access bo the below URL 1o seek
infarmation regarding efigibdity for resolution
applicants under sectan 252} (h) of the Code
hiips.drive. googhe comTie'd T2EER. mAaELUD)
M plv PLASHW b vigw 7 s = sharing
23-04-2025

10. |Last date for receipt of espression of
inferest

11, |Daie of issue of provisional list of
prospective resalution apphcants

12 |Last dake far submission af abjechons
to pravisional list

13 [0t af essue of fnal lisl of prospeclive
rasiiulion applicants

14 |Date of issue of information

MM G, svaiuatan malr and
rafest o resolulion pans i
prospective resolution applicarnts

15 Last date for submissicer of resoluban

(13-05-2025

08-05-2025

18-05-20h

73-05-2025

.06-H025

 |plans
18, |Process emall i to submit Expression |cirpanipt2024@gmail.com
of Inferest The Physical E04 1o be sulimitted at the Begistersd

Address of the RP: JO-18-8, First Flooe, Near
Asheana Chowk, Peampura, Delhl-110034.

* The timelings as stated above remain sutject to modification by the COC and any
extension/ axclusion to the timefines for completion of GIRP of the Corporate Debtor
underIBC. ad/-

Rashmi Mintri

(Resolution Professional)

Autoneeds (India) Private Limited

|EBI Reg. IBBILPA-D01/IP-PODT08/2017-2018/11185
Address: JO-18-B, Near Ashiana Chowk, Pitampura, Delhi

Date; 06/04/2025
Place: New Delhi

IDFC FIRST Bank Limited

(erstwhile Capital First Limited and amalgamated with IDFC Bank Limited)

CIN : LES110TNZ014PLCOITTI2

Registered Office: KEM Towers, B Floor, Harrington Road, Chatpat, Chennai - G00031.
TEL: +97 44 4564 4000 | FAX: +91 44 4562 40E2,

PUBLIC NOTICE
GOLD AUCTION CUM INVITATION NOTICE

The Beiow mentioned borrower has been issued nolices 1o pay the outstanding amaunt towards the eredil facility against Gold
ornament savailed by him from IDFC FIRST Bank Limited. Sinca the borrower has failed 1o repay the duss under the facility, We
are consirained to conduct an auction of the pledged Gold omaments on 15/04/2025. In the event any surphss amount 15 realized
from thes: auction, the same will be refumed to the concerned borrower and if there 1s any defct post the auchon; the balance
amaount shall be recovered from the borrower through appropniats [egal proceedings. IDFC FIRST Bank has the authonty bo remove
the: following-account from the auction without prior intmation. Further IDFC FIRST Bank reserses thae right to change the Auction
Data without any prior notice.

Loan Account Mumber Customer Name Branch Nama
140438176 TEJEAHADUR MAURYA NEW DELHI- TILAK NAGAR BRANCH
142414130 SUNNY YASIN MBL - BAHADURGARH
146394867 ANNU DALIPSINGH NSP - PITAMPURA BRANCH
153485249 ANKIT VIJENDER MEW DELHI - YAMUNA VIHAR BRANCH
154738628 SUMIT ROSHAN GREATER KAILASH - | BRANCH
159968756 SHIVAM GLUPTA NSP - PITAMPURA BRANCH
162216474 FIRDOUS ABDUL NEW FRIENDS COLONY BRANCH
164404407 SHITI) SHARMA NEW DELHI - TILAK NAGAR BRANCH
164491245 SHAMSHAD AHMAD VIKAS MARG BRANCH
141394905 KOTHA NAGA KRISHNA GURGAON SECTOR 14 BRANCH
155783448 SUDEE MONDAL NEW DELHI - ROHINI SECTOR 18 BRANCH
163142852 RAGHVENDRA SINGH GURGAON SADAR BAZAAR BRANCH
154303061 ADARSH UPADHYAYA NEW DELHI - NARAINA BRANCH
158999232 SHASHANK GARG MATHURA BRANCH
159342936 ANUJ KLMAR MBL - MORADABAD
164603344 AMITA JINDAL HAPUR BRANCH

Auction will be conducted online through https:lidicegold.auctiontiger.net on 15/04/2025 from 12:00 pm to 2:00 pm. |
http:igold.samil.in on 15/04/2025 from 3:00 pm to 5:00 pm By way of this publication the concemed borrower are hereby given
final nolice and last opporlundy to pay the facility recalied amaount, with all inferast and charges before the schedule auction date
failing which the jewellery will be auciioned. Please note that, if the auction does not get completed on the same day dueio fime
fimit the bank will re auction the pledged gold amaments within nexd 7 days on the same berms and conditions. If the cuslomer is
decaased all the conditions pertaining 1o auction will be applicable to his legal heirs

Date.08.04.2025 Place: DELHIINCR

Do db Canara Bank Regional Offce: Civl Lines Moradaha

A Government of India Undertaking

. ffeehe Syndicate

ARG PR &l IUshHA

NOTICE U/S 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement
of Security Interest Act 2002

Itis hereby informed that due to non-payment of installment/interest/principal debt, the below mentioned accounts have been classified
as Non - Performing Asset as per Reserve Bank of India guidelines. We had demanded the entire outstanding together with interest and
other charges due under the below mentioned facilities under Section 13 (2) of the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act 2002 through registered post on their last available addresses but the notices were either
returned undelivered or their acknowledgements were not received and as such they are hereby informed about the same by way of
public notice. We hereby call upon the following Borrowers/Guarantors/Mortgagors to pay the amount as mentioned below with further
interest at the contracted rate until payment in full, within 60 days (Sixty days) from the date of this publication. In default, besides
exercising other rights of the bank as available under Law, the bank is intending to exercise any or all of the powers as provided under
section 13 (4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002. The details of
the secured assets/s intended to be enforced by the bank, in the event of non-payment of secured debt s also mentioned below.

Outstanding Amount of

Sr. Name & Addresses of the Borrower/ Description of the

No. Guarantors Account and Branch Name ggg::: kﬁﬁlezggﬂ Immovable Property Mortgaged

1.'| 1. Munija Dio Chote, 68, Takiya Husain Shah, | Rg 7,72,904.16 and | A Residential Property having area
Amroha Uttar Pradesh.

intt and other 175 sq.mtr. out of Khasra No. 2317

a. Mo_haﬁmedh Anish S/o Abdul Aziz, Takiya charges situated at Qasba Amroha Inside
3.ulsnst:Izr;,r ﬂ\rr?la:. S/o Mohd. lkram, Ahmad Nagar, i Chungi, Mohalla Takiya Hussain
Amroha ’ | Notice Date | shan, Tehsil and District Amroha,
' 05/04/2025 | Owned By Smt. Muniza, Bounded :-
Branch: SME Amroha. y omt. viuniza, bou :
NPA Date East- Plot of Sonu, West- House of
03/04/2025 Afsar, North-' Plot of Yashpal, South-

Rasta 12.0 wide.
2. | 1.Naresh Cement Store, Village Dhakia Naru Bilari, | Rg 2253,092.01 | Residential Cum Commercial

Distt. Moradabad, Uttar Pradesh. and intt and other | Property measuring area 83.59

2, Nare.sh.Ku.mar S/o Omkar Singh, Village Dhakia charges sq.mtr. situated at Bilari, Sirsi Road,
Naru Bilari, Distt. Moradabad, Uttar Pradesh. Near Hanuman Murti Chauraha
:;.";lrairesh Kumar S/o Omkar Singh, Dakiya Naru, Notice Date Village Dhakiya Naru, Tehsil Bilar’i
4. Neetu S/o Harbhajan, Village Hathipur 04/04/2025 and District Moradabad, U.P. 202411,
Bahauddin, Tehsil Bilari. NPA Date Owned By Naresh Kumar, Bounded
Branch: Dharampur Kalan. 31/03/2025 :- East- Property of Seller, West-

Property of Seller, North- Property of
Seller, South- Bilari - Sirsi Road.

wPloce Sahargnpur
H Nty E Unity Small Finance Bank Limited
Garporale Ofice: Gentrum Houze, Vidyanagar Marg, Kalina, Santacruz (E) Mumbai - 300 098
SYMBOLIC POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES) SEE RULE B{1)
Whereas, the undersigned being Authorised Officer of Unity Small Finance Bank Limited under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
section 13(12) raad with rule 3 of the Sacurity Interest (Enforcemant) Rules, 2002 Issued a demand notice dated mentioned
heraunder calling upon the following Borrower! Co-Borrowers) Guarantors to repay the amount mentionsd in the notice within 60
days from the date of receipt of the said notice. The following Borrower'Co-Borrowers/ Guarantors having failed to repay the
amount, notice is hereby given to the following Borrower/Co-Borrowers’ Guarantors and the public in general that the undersigned
has taken Symbaolic possession of the proparty described herein below in exercise of powers conlermed an him'har under section
13(4) of the said Act read with rule & of the Security Interast (Enforcement) Rules, 2002 on 03-04-2025. The BorowarCo-
Borrowers/ Guaranigrs in parficular and the public in general is hereby cautioned not fo deal with the property described herein
below and any dealing with the property shall be subjact to the charge of Unity small Fimance Bank Limited for the amount mentioned
herain below and interest thereon, The Borrowar's/Co-Barrower's/ Guarantor's altention isinvited to provistons of sub-Section 8 of
section-13 ofthe Act, Inrespect oftime available, to redeam the securad assets.
Name of the Borrowes Co-Borrowers/ Guarasilors & Loan Account Number | Date of Demand Motice and Outsianding Amount
1. Shree Balaji Engineering Works {borrower) Demand Notice Dated 10-12-2024 for Rs. 1,02,16,035.98/-
2. Avinash Kumar Gupla (co-borrower & Morlgagor) 3. Renuka | (RUPEES ONE CRORE TWO LAKH SIXTEEN THOUSAND THIRTY-
Gupta (co-borrower) 4. Aman Aeron (co-borrower) FIVE RUPEES AND NINETY EIGHT PAISE ONLY) as on date
Loan Account Number: - USFEDELLOANDDOD0S003339 10/12/2024 plus applicable interest and other charges.
Date of Symbolic Possession: 03,/04,2025

MEASURING 168,36 SOUARE METERS, SITUATED AT F-BLOCK, MOHALLA SHASTRI NAGAR, MEERUT, AAVAS VIEAS
PARISHAD, SCHEME NUMBER 3, MEERUT, THE BOUNDARIES OF WHICH AS SALE DEED DATED 15.12.2004 ARE MENTIONED
HEREUMNDER: - BOUNDARIES (AS PER MORTGAGE DOCUMENT): NORTH/EAST: PLOT NUMBER D-93. NORTH/WEST: PLOT
NUMBER F-20. SOUTH/WEST: 40 FEET WIDE ROAD. SOUTH/EAST: PLOT NUMBER F-16.

Date - 08/04/2025. Place: MEERUT UTTAR PRADESH S0/- Authorised Officer- Unity Small Finance Bank Limitad

SMEG SMFG India Home Finance Co. Ltd.

I . : (Formerly Fullerton India Home Finance Co. Ltd.)
G n hﬂSh = | |'{ ti Corporate Off. : 503 & 504, 5" Floor, G-Block, Insipre BKC, BKC Main Road, Bandra Kurla Complex, Bandra (E), Mumbai - 400051,
g Regd. Off. : Commerzone IT Park, Tower B, 1st Floor, No. 111, Mount Poonamallee Road, Porur, Chennai — 600116, TN

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION SALE NOTICE OF 15 DAYS FOR SALE OF IMMOVABLE ASSETS UNDER THE SECURITISATION AND
RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
PROVISION TO RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002.

Notice is hereby given to the Public in General and in particular to the Borrower(s) and Guarantor(s) that the below listed immovable
properties (“Secured Assets”) mortgaged / charged to the Secured Creditor, the Possession of which has been taken by the Authorised
Officer of SMFG India Home Finance Co. Ltd. (Formerly Fullerton India Home Finance Co. Ltd.) (hereinafter referred to as
SMHFC) (“Secured Creditor”), will be sold on “As is where is”, “As is what is” and “Whatever there is” on the date and time
mentioned herein below, for recovery of the dues mentioned herein below and further interest and other expenses thereon till date of
realization, due to SMHFC Secured Creditor from the Borrower(s) and Guarantor(s) mentioned herein below.

Reserve Price :| Date & Date of

Sl | Name of the Borrower(s) Description of the Properties Time of EMD
No.|  /Guarantor(s) LAN > g Earggggm? ?ey E-Auction |Submission

Lan No. A Residential House No. 37&38, New No. 27, Having an R

610839211406335 & Area 101.79 Sq. Meters i.e 121.75 Sq. Yards Situated 58 705600/- 22.04.2025
1. | 610839511422429 At Bhopal Singh Road, Near Begum Bagh, Meerut City. D at11.00 | 5 04.2025

* | 1. Rohim Shekh Bounded as Under :- East :- House of Sanjay Rathore, AM to o
S/o. Nazir Shekh West :- House of Sidhhdarth Sonkar, North :- Rasta 12 Ft. | Rs. 5.87.000/- | 01-00 PM
2. Sahana Khatun Wide, South :- Field of Government Collage. o

Details terms and conditions of the sale are as below and the details are also provided in our/secured creditor's website at the
following link website address (https://BidDeal.in and https://www.grihashakti.com/pdf/E-Auction.pdf) The Intending Bidders
can also contact : Naveen Kumar Tomar, on his Mob. No. 7042853583, E-mail : Naveen.Tomar@grihashakti.com and
Mr. Niloy Dey, on his Mob. 9920697801, E-mail : Niloy.Dey @grihashakti.com Sq

Place : Meerut, Uttar Pradesh Authorized Officer, SMFG INDIA HOME FINANCE CO. LTD.
Date : 04.04.2025 (Formerly Fullerton India Home Finance Co. Ltd.)

SMFG INDIA CREDIT COMPANY LIMITED

SMFG
Indiu Credit (Formerly Fullerton India Credit Company Limited)
Corporale Oflice: 10t Floor, Office Mo, 101,102 & 103, 2 Morth-Avenws, Maker Basity, Bandra Bura Complex, Bandra (E), Mumbsal - 400051
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice of 30 days for Sale of Immovable Asset(s) under the Secuntisation and Reconstruction of Financial Assets
and Enforcemant of Security interast Act, 2002 read with proviso to rule 8 and 9 of the Security Interest (Enforcement) Rules, 2002
Motice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor{s) that the below described
immovable properties mortgaged/charged 1o the Secured Cradilor, the possession ol which has been taken by the Authosised
Officer of SMFG India Credit Company Limited (formerly Fullerion India Credil Company Limited) (“SMFG India Credit"), will
besoldon “As is whereis”, “As is whatis”, and “Whatever there is™ on the date and time mentioned herein below, for recovery of
the duss mentioned hergin below and further interest and other expenses thereon §ill the date of realization, dus fo SMFG India
Gredit /Secured Creditor from the Borrowers and Guarantor(s) mentioned hergin below. The reserve price, Earmest Money Deposit
(EMD) and last date of EMID depositis also mentioned hergin below;

Borroweris) / Guarantor(s)| Demand Nolice Reszerve Price, EMD & Date and lime
/ Loan Account Date & Amount Last Date ol Submission of EMD of E-Auction
& RAJU PRAJAPATI, Rs. 34,73,685/- Reserve price will Rs.19,60,000/- (Rupees Nineteen | Data: 15.05.2025
kg GOURI SHANKAR, {Rupees Thirty-Four | Lakh Sixty Thousand Only) and the Earnest Money | Time; 11:00 am to
1' VIJAY DEVI, Lakh Seventy-Three | Deposit (EMD) will be Rs.1,96,000/- (Rupees One | 071:00 pm (with
KAILASHVATI. Thousand Six Hundred |  Lakh Nighty Six Thousands Only). The last date of  junfimited extensions
Winety-Five Only) EMD deposil is 14/05/2025, of & minute each)

Description of the Immovable property : Property No. 1. - ALL THAT PROPERTY PIECE AND PARCEL OF PLOT ND. 19/4, SITUATED
AT TRANSPORT NAGAR, HARIPARWAT WARD, TEHSIL & DISTRICT-AGRA, (UP). Property No. 2. - ALL THAT PROPERTY PIECE
AND PARCEL OF PLOTNO. 18, SITUATED AT SEC 4, TRANSPORT NAGAR, GAILANA, TEHSIL & DISTRICT-AGRA, (UP).

BALAJI Rs. 35,60,879.87/(Rupees Thirly| Reserve price will Rs. 35,60,000/- (Rupees Thirty | Date: 15.05.2025
br| SWITCHGEAR, |Five Lakhs Sixty Thousand Eight| Five Lakhs Sixty-Two Thousand Only) and the | Time: 11:00 am lo
| SACHIN VERMA, | Hundred and Sevenly Nine and Earnest Money Deposit (EMD) will be Rs. 01:00 pm {with
2 | SHIVANI SANJAY, | Eighty Seven Paisa Only) due as| 3,56,000/- (Rupees Three Lakhs Sixly Thousand |unlimited exltensions
KAILASHVATL on 08/05/2024 Only). The last date of EMD deposil is 14/05/2025.] of § minule each)

P, [ ——

Description of the Immovable property : ALL THAT PROPERTY PIECE AND PARCEL OF HOUSE ND. 146, ADMEASURING 100 50.
¥YDS. i.e. 83.61 SQ.MTR, BUILT [N 3 FLOORS, WITH TOTAL COVERED AREA OF 300 §4. YDS i.e. 250.81 S0.MTR OUT OF KHASRA
NO. 911 SITUATED AT JARARA KALAN MALIWARA NEAR MALIWARA CHOWK GHAZIABAD - (UP).

For detafled terms and conditions of the sale, please retar to the link provided in SMFG India Credit Company Limited (Formarly
FullertonIndia Credit Company Limited)/Secured Craditor s website i 2. www.smigindiacredit.com

SD0/-, Authorised Officer-
SMFG India Gredit Company Limited (Formenly fulerton india Credit Company Lirmifed)

Date : 080472025, Flace: Agra/Ghaniabad

DEUTSCHE BANK AG

DEMAND NOTICE
Demand Molice under section 13{2) of the Securitization and Heconstruction of Financial Assels and Enforcement of

Security Interest Act, 2002 (herein after as the said “Act”)

Whereas the bomowersico-bomowersimorigagors mentioned hersunder had availed the financial assistance from Deutsche Bank -
herein refermed as ‘Bank”. We state that despite having availed the financial assistance. the borrowers/guaraniors/mortgagors have
commitied varous defaults i repayment of inferest and principal amounis as per due dates. The account has been classified &5 Non
Parforming Assal on the date mentioned hereunder, in the books of the Bank in accordance with the directives issued by RBI, consequent
to the Awthorized Cfficer of the Bank under Securilization and Reconsiruction of Financial Assets and Enforcement of Security Interest
At 2002 & inexercise of powers confermed under Section 13012} read with Bule 3 of Security Interest (Enforcerment) Fules, 2002 issued
Demand Motices on respeclive date mantionad herein below under Section 13(2) of SARFAES] Act; 2002 calling upon the following
bomowers fquarantors imorgagoes to repay the amount menticned in the notices togethar with further interast at the contractual rate on
the amount mentioned in the nodices and incidental expenses, cost, charges eic unlil the date of paymeant within 60 days Trom the data of
recaipt of nodices

Thee nodices igsuad to them on theirfast known addresses have retirmed un-sarved and as siich they are hareby informed by way of public
nofice aboutthe same

Wame and Address of Borrower(s) / Description of the Amt. Due as per Date of
Guarantor{s) Movable | Immovable Properties Demand Motice Demand
Loan Account No AI‘ th'?. PIBCE and parcal of property being Fe 3085101278 _ Notice
Borrower: DXB Enterprises, 2. Firs! Floor portion of Free Hold buill up IFlupEE?f Three Crore Eight 05 04 2075
Shakuntla Devi, 3. Babita Gupta, 4.|property no. C-144 (Block Mo. C, Piot No.{Lacs Fifty-Une Thousand—
Sahil Gupta, 144) measuring area 158.86 Sgq. Mg |Twelve and Paisa Seventy Date of
Refarence:- Working Capital Loan Account|Siteated in the layout plan of Defii School{Nine Unly) &s on D4.04.2025)  NPA
No. 100041399790018 amounting 1o Rs Teachers Co-operative House Building|interestthersan .04 2025
' : '|Society Lid, in the colony known as Suraj
3,00,00,000/- (Rupees Three Crores Only) Mal Vihar, in the villzge Karkardooma, ilaga

Shahdara, Dalhi-110022 which is butted and bounded az; On The Morh - Property Mo, C-
The East- Road 30 Ft, Wide, On The West : Servics Lane

143, On The South : Property No. C-145, On

3. | 1. Abhay Singh Contractor, Prop. Abhay Singh
Sheel Kunj Opp. Inspaction House Civil Line 2,

Bijnor Uttar Pradesh.

(U.P.).
Branch: Bijnor.

Date: 08.04.2025

2. Sheesh Pal Singh S/o Banshi Singh, Village
Mukarpur Gurzar, Post Saidabad, Distt. Bijnor

Place: Moradabad

Residential Property situated at
Mahadevpuram Mauza Adampur

Rs. 5,34,772.08 and
intt and other

charges (Inside Circle Road) Bijnor Area
_ 218.32 sq.mtr., Owned By Abhay
Notice Date Singh, Bounded :- East- 35 Feet
04/04/2025 | wide Road, West- Land Shivaji
NPA Date Sarkari Avas Samiti, North- Plot
19/02/2021 Abhay Slngh, South- Plot Abhay

Singh Tomar.
Authorised Officer, Canara Bank

financialexp.epaprin

Shanhdara, Defhé-110052 which &= butted and

Mal Vihar, inthe village Karkardooma, llaga

poundad as: On The Norh ; Propary No,.C-
Thie East: Road 30 Ft, Wide, On The West : Service Lans

Borrower: 1. Kone Enterprises, 2.|All the piece and parcel of property being Re. 2 06 01 197)- Date of
Shakuntla Devi, 3. Babita Gupta, 4.[First Floor porfion of Free Hold buill upl{Rupess Two Crore Six Lacs| Demand
Satender Kumar Gupta property no. C-144 (Block Mo, C, Plot Mo Ore Thousand One Hundred Matice
Reference:- Working Capital Loan Account 144} measuring area 158.86 Sg. Mtre |Ninety Seven Only) as on 05,04 2025
No. 10004139966001% amounting to Rs. ?—Itﬁlﬁd in 'g'IE layoul _planlff De*héﬂ_cguul (4 04 2025 interast thereon |- L‘Ia: =
gachers Co-operative House Building E
2,00,00,000/- (Rupees Twa Croras Only) Soclety LId, In the colony known as Surs| NPA

01042025

143, On The South ; Propery No. G-145, On

Borrower: 1. Kutumbh Care Private
Limited, 2. Rahul Jaiswal, 3. Gunjan
Jaiswal

Reference- Loan against propery Loan
Account Mo, 300041347520019 for an
amount of Bs, 25,00,00,000/- |{Rupees
Twenty-Five Crores Only)

All the piece and parcel of residentiial house
Institubional Plot Mo, 13, situated in Secior-
Techzone-V, area-4000.39 3. Mirs.,
Coverad area 999980 Sq. Mirs, vidae
afotment no, INS0528004 in Greater Moda,
LIE which iz butted-and bounded a2 0n Tha
Morth | MW : Boad 24 Mir Wide, On The
qouth ¢ 58 Plot Mo, 26. On The East :Me
PiotMo. 18 On The Wesh: Sw ! Plat Mo, 20.

Date of
Damand
Notice
(15,04 2025

Rs. 24,9900 636 43
{Twanty-Four Crora Minety
Nina Lacs Ninely Nine
Thousand Six Hundred Thirty
Six and Paisa Forty Eight Only)

Date of
MPA
04 03 M5

az on 05.04.2025 interast
tharean

Dated: (08042025

For Deutsche Bank AlG, MNatansh Kr. Pal - Autharized Officer

New Delhi
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PUBLIC ANNOUNCEMENT

THIE 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND 1§ NOT A PROSPECTUS ANNOUMNCEMENT AND DOES NOT COMSTITUTE
AN INVITATION OR OFFER TO ACOUIRE, PURCHASE OR SUBSCRIBE TO SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION DIRECTLY OR INDIRECTLY,
OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE SME PLATFORM OF NSE (NSE EMERGE) IN COMPLIANCE WITH CHAPTER IX OF SECURITIES
AND EXCHANGE BOARD OF INDIA (IS5UE OF CAPITAL AND DISCLOSURE REGUIREMENTS) REGULATIONS, 2018, A5 AMENDED ("5EBI ICDR REGULATIONS").

| U
Shiwashrit

FOODS

SHIVASHRIT FOODS LIMITED °

CIN: U15490UP2017PLCDO6223

| Qur Company was incorposated as “Shivashrit Foods Private Limited”, on Sugust 23,2017 under the Gompandes Act, 20713 pursuant 10 a certificate of incorporation
granted by the Registrar of Companies. Kanpur at Uttar Pradesh ("RoC” or “Ragistrar of Companies”), Upon the conversion of our Company into-a public limited company,
pursuant to resolulion passed by our Board of Direciors on July 10, 2024 and a special resolution passed by our Shareholders on Acegust 5, 2024, the name ol our
| Company was changed to *Shivashrit Foods Limited” and a frash certificate of incorporation dated October 4, 2024, having GIN number U154930UF2017PLEDS6223 was
| issued by the said RoC.

[Pheace 2oan thig
OR Cade o view
e CAHP|

Registered Office; Gopal Ganj, Sarai Lavaria Aligarh, Uttar Pradash - 202001, India, | Tel. No.; +21-571 3500346
E-mail: inforzshivashrit.com | Websile: www.shivashritioods com | Contact Person; Bz, Bharli, Company Sacrefary and Compliance Gfficer

OUR PROMOTERS: MR. NISHANT SINGHAL, MR. PRASHANT SINGHAL, MR. RAMESH CHAND SINGHAL AND MRS. SUNITA SINGHAL

| INITIAL PUBLIC OFFER OF UPTO 49,32,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/- EACH OF SHIVASHRIT FOODS LIMITED (“SFL" OR THE “COMPANY"
| OR THE "OFFEROR") FOR CASH AT A PRICE OF ¥ [e]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF ¥ [®]/- PER EQUITY SHARE (THE "OFFER
| PRICE”) AGGREGATING TO T [#] LAKHS (“THE OFFER") COMPRISING OF A FRESH ISSUE UPTO 43.16,000 EQUITY SHARES AGGREGATING TO ¥ [e]
| LAKHS (THE “FRESH ISSUE”) AND AN OFFER FOR SALE OF UPTD 6.16,000 EQUITY SHARES BY SELLING SHAREHOLDERS AGGREGATING TO ¥ [e]

1L.I!I".'HE (*OFFER FOR SALE"}), OF WHICH 248,000 EQUITY SHARES OF FACE VALUE OF ¥ 10/ EACH FOR CASH AT A PRICE OF ¥ [e]/ PER EQUITY SHARE
INCLUDING A SHARE PREMIUM OF T [®]/- PER EQUITY SHARE AGGREGATING TO ¥ [e] LAKHS WILL BE RESERVED FOR SUBSCRIPTION BY MARKET
IHAI‘EEH TO THE OFFER (THE “"MARKET MAKER RESERVATION PORTION"). THE OFFER LESS THE MARKET MAKER RESERVATION PORTION i.e. NET OFFER
| OF 46,64.000 EQUITY SHARES OF FACE VALUE OF T 10/- EACH AT AN OFFER PRICE OF T [®]/- PER EQUITY SHARE INCLUDING A SHARE PREMIUM OF
{E [®]/- PER EQUITY SHARE AGGREGATING TO ¥ [#] LAKHS |5 HEREINAFTER REFERRED TO AS THE “NET OFFER". THE OFFER AND THE NET OFFER WILL
| GONSTITUTE 27.00 % AND 25.64 %, RESPECTIVELY, OF THE POST ISSUE PAID UP EQUITY SHARE CAPITAL OF OUR COMPANY. THE FACE VALUE DF THE EQUITY
| SHARES IS ¥ 10/~ EACH. THE PRICE BAND AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY AND THE SELLING SHAREHOLDERS IN CONSULTATION
| WITH THE BOOK RUNNING LEAD MANAGER ("BRLM™) AND WILL BE ADVERTISED IN ALL EDITIONS OF FINAMCIAL EXPRESS AN ENGLISH NATIONAL DAILY
HWEWSPAPER, ALL EDITIONS OF JANSATTA A HINDI NATIONAL DAILY NEWSPAPER AND ALIGARH EDITION OF DAINIK JAGARAN, A HINDI DAILY NEWSPAPER
(HINDI BEING THE REGIONAL LANGUAGE OF THE STATE WHERE THE REGISTERED OFFICE OF OUR COMPANY 15 LOCATED), EACH WITH WIDE CIRCULATION, AT
LEAST TWOD WORKING DAYS PRIOR TO THE BID/ OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO MATIONAL 3TOCK EXCHANGE OF INDIA LIMITED
1"“55‘“5"]'3“ EXCHANGE") FOR THE PURPOSE OF UPLDADING ON ITS WEBSITE IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF INDIA {IESUE
I | OF CAFITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ( THE “SEBI ICDR REGULATIONS™ ). FOR FURTHER DETAILS, KINDLY REFER
TO CHAPTER TITLED “TERMS OF THE OFFER™ BEGINNING ON PAGE NO. 269 OF THIS DRAFT RED HERRING PROSPECTUS.

In casa of any revision in the Price Band, the Bid/Offer Period shall be extended for at least three additional Waorking Days, subject to the totaf Bid'Offer Period not excesding
10 Working Days. In cases of force majewre, bankéng. sirke or similas circumstances, our Company, for reasons 1o be recorded in writing extend the Bid/Offer Period for
a minimum of three Warking Days. subjact to the Bid/Offer Pariod not axceeding 10 Working Days. Any revision In the Price Band, and the revised Bid/Ofter Peniod, If
applicable, shall be widely dissaminated by notification to the Stock Exchange by issuing a press release and also by indicating the changs on the websita of the BRLM and
at the terminals of the Members of the Syndicate and by infimation to Designated Infermediaries and Sponsor Bank,.
This Offer is Deing made through the Book Building Process, in terms of Rule 12(2)(b) of tha Securmies Contracts (Regulaton) Rulas, 1957, as amendad {"S5CAR") read
| with Regulation 229 (2) of the SEBI ICDR Raguiations and in compliance with Regulation 253 of the SEBI ICDR Regulations, wherein not mase than 50% of ha Net Ofter
shall be available for allocaton on a proportionzla basis to Qualitied Insttutional Buyers {"QIBs™) {the “0I8 Portion™), provided that our Company may, in consultation with
the Book Running Lead Manager, may alocate up to 60% of the QIB Porbion to Anchos Investors on a dise refionary basis in accordance with the SEBIICDR Reguiations
| ("Anchor investor Portion™), of which one-third shall be reservad for domestic Mutual Funds, subject o valid Bids being receved from domestic Mutual Funds ai or above
the Anchor Invastor Allocation Price, In the event of under-subscrgtion, or non-allocation in the Anchor Investor Pnrn{:ln. the balance Equily Shares shall be added 1o the
Mat QI8 Portion. Further, 5,00% of the Net QIB Portion shall be available for allacation on a proportionate basis to Muteal Funds anly, and tha remainder of the: Net GIB
Portion shall be availabla for allocation on a proportionate basss to all QI8 Bidders, including Mutwat Funds, subject to vaiid Bids being raceived at or above the Ofear Price
However, if the aggregate demand from Mutual Funds is less than 5.00% of the Net QIS Portion, the balance Equity Shares available for allocation in the BMutual Fund
Porfion will be added io the remaining Met QIB Portion for proportionate allocation fo QIBs. Further, not less than 15% of the: Met Offer shall be avadabde for aliocation on a
proportienate basis o Non-Institutional Invesiors out of which (a) one third of such portion was resarved for applicants with application size of more than 2 lots and up to
such lots equivakent 1o not more than < 10,00,000 and {B) two-third of such portion was reserved for applicants with application siza of more than = 10,00,000 provided
I that the unsubscribed portion in gither of sech subcalegories could have been allocated to applicants in the other sub-category of Non-Instilutional Bidders and not less
| than 35% of the Met Offer shall be available for allocabon 10 Individeal Investors i accordance with the SEBI ICDR Regulations, sibject to valid Bids being recenved from
| | them &t or above the Offer Price. All Bidders are required to participate in the Offer by mandatorily utilizing the Application Supported by Blockad Amount {"ASBA) process
I:|',' providing datails of their respective ASBA Account (as defined hereinafter) in which the corresponding Bid Amounts will B2 blocked by the Self Certified Syndicate
| Banks ("SC5Bs") or under the UPI Mechanism, as the case may be, to the axent of respactive Bid Amounts, Anchor lnvestors are not permitted to participate in the Ofter
[I1rnuuh the .ﬁ;.ti.h. process. Foe defails, see “Offer Procedure” on page 284 of this Draft Red Herring Prospectus. Provided further that for the purpose of public issuea by
| an issuer to be listed on SME exchange made in accordance with Chapter [X of these regudations. the words “retall individual investors” shall be read as words “individual
inwesiors who applies for minimum application size”.
| This public annawncemant is made n compliance with purseant 1o regulaton 247 of the SEBI ICDR Regutation, 2018 along with F No. SEBI/LAD-NRO/GN/ 2025/233
Motiticaton dated March 03, 2025 and Securfties and Exchangs Board of India (lssee of Capital and Disclosure Raquiraments) (Amendmant) Regulations, 2025 and
applicabily of corporate governance provisions under SEBI LODR Regulations, 2015 on SME Companias for fulfling Il additional critéria, the DRHP filed with the SME
Platiorm of Mational 3iock Exchange of India Limited (NSE EMERGE} shall be made availaba to the public for comments, if any, for a penod of at igast 27 days. from the
date of such filing by hosting it on the website of the NSE at www.nseindia.com, and the website of the Company at www. shivashriffoods.com, and ai the website of BELM
.2 Mark Corporate Advisors Prvate Limited at https:/'www markcorporateadvisors,comy, Qur Company heraby invites the membars of tha public to give thedr comments
to NSE EMERGE, 10 Company Secretary and Compliance Otficer of our Company and for the BRLM at thelr respactive addresses mentioned below, All commants must be
recevad by NSE EMERGE andfor aur Company and/or BRLM in retation 1o the issue on or before & p.m. on the 2151 day from the aforesaid date of filing the DRHP with
MSE EMERGE.
Investments In Equity and Equity-related securities involve a degrea of risk and Investors shoubd not invest any funds in this Issue unless thay can afford to take the risk of
lasing their entira investment. Investors ara advisad to read the isk factors caralully before taking an investment decision in the Issue. For faking an investment decision
investars must rely on their own examination of our Company and the Issue including the risks involved. The Equity Shares issued in the 15sue have not been recommended
or approved by the Securities and Exchange Board of lndia ("SESIT), nor does SEBI guarantee the accuracy or adequacy of the Draft Red Heming Prospectus. Specific
attention of the investors is invited io the section "Risk Feciors™ beginning on page 27 of this Draft Red Herming Prospecius.
Any decision to invest in the Equity Shares dascribed in the DRHP may only be made after tha Red Herring Prospectus (“RHP™) has bean filed weth the RoC and must ba
made solely on the basis of such Red Herring Prospectus as there may be matenal changes in tha KHP from the DREHE

The Equify Shares, when offered, through the BHP are proposed 10 be isied on EMERGE Platform of National Siock Exchange of India Limited ("NSE EMERGE”).

For detalis of the main objects of the Company as contained in s Memorandurm of Association, see "Histary and Cartain Corporate Marmers™ gn page 161 of the DRHP The
[iabifsty o the memdbers of the Comgany 15 bmated, B details of the sharg capial and capitad structurs of the Company and the names of the signatones 1o the Memorandum
of Association and the number of shares subscribed by them gee "Capifal Siucfvre™ an page 71 of the DEHE

BOOK RUNNING LEAD MANAGER TO THE ISSUE REGISTAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER |
) U]
o 2 shiySehei

MARK CORPORATE ADVISORS PRIVATE LIMITED
40441, The Sumnvt, Sant Janabai Road (Service Lang),
Off Western Express Highway, Vile Parle (East),
Mumbai 400 057 | Tel No.: +81 22 2612 3207/08
E-mall; smaipo@markcorporateadvisors.cam
Investor Grievance Email:
investorgrievance@markcorporateadvisors.com
Website: hitps:/'wwrwi. markcorporateadvisors . comy imvestonipo@E@maashitla, com
Contact Parson; Mr. Niraj Kothari Website: www maashitla.com
Designation: AssL Vice President and Compliance Officer | Contact Person: Mukul Agrawal

SEBI Registration No.: INMOODO12128 SEBI Registration Number: INROOOQD43T0
CIN; UGT 1 90MHZD0EPTC 181996

&l capitalized terms used hergin &nd not specifically defined shail have the same meaning as ascribed to them in the DRHP

Mz Bharti

SHIVASHRIT FOODS LIMITED

Address; Gopal Ganj, Sardl Lavana Aligarh, Uttar Pradash

- 202001, India. | Tel Ne.: +91-571 3500346

Email; info@shivashrit.com

Websile: www shivashriffoods.com

Invesiors can contact our Company Secretary and Compliance |
Crificer, Baak Rumning Ledd Maragar or Begistrar to he s, in
case of any ore ssue or post fssee related problems, such as[
ron- receipt of Ether of afatment, non- credit of alloted Equity |
shares i the respective beneficiary accound, non-receipt of |
refund orders and non-receipt of funds by elgcironic mode elc. |

MAASHITLA SECURITIES PRIVATE LIMITED
Address: 451, Krishna Apra, Business Souare,
Netaji Subhash Place, Pampura, Defhi
1104034, India

Telephone: 011-47581432

Email: investoripommaashitla.com

Invesior Grievance Email:

For SHIVASHRIT FODDS LIMITED

On behalf of the Board of Directors

5d/-

Place: &ligarh Mz Bharti
Date: April 08, 2025 Company Secretary and Compliance Dificer

SHIVASHRIT FOODS LIMITED is proposing, - subject o applicable statutory and regulatory requirements, receipt of requisiie approvals, market conditions and other
considerations, o undertake an inifial public offer of its Equity Shares and has filed the DRHP dated Aprl 05, 2025 with NSE EMERGE, The DRHP is avadiable on the
| wabsite of NSE a1 wwiw,nsaindia.corm and on the website of the BRLM, Le, Mark Corporate Advisors Private Limited at hips.)wiww markcorporaleadvisors.com’ and the
i website of our Company at www.shivashritioods .com. Polantial investors should note that investment in eguity sharas invalves a high degeee of risk and for details relating
| to such nsk, see the secton fitled "Risk Factors™ beginning on page 27 of the DRHE Polentsal investors should not rely on the DRRP fitled with NSE EMERGE for making
| any Inwvesiment dacision.

The Equity Shares offered in the |ssue have not been and will not be registenad under the U.S; Secuniies Act of 1933 (the "U.5. Secunties Act”) or &ny state securidies laws

In the Umited States, and unless so registered, and may not be offered o sold within the United States, excepd pursiant fo an exempdion foom, or in & transaction not subiact
| to, the registration requirements of the LS, Securities Act and applicable U5, state securities laws. Accordingly, the Equity Shares are-being offered and sold only outside
{ the Uniled Stalas in ofishaore Iransactions in reliance on Regulations and the applicable laws of the jurisdictions whera those offers and sales are made
| There will be no public offering of the Equity Shares In the United States
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